Registered Office: 202, Sahajanand Shopping Center, Opp.
Swaminarayan Mandir, Shahibaug, Ahmedabad- 380004, Gujarat

CIN L64204GJ2006PLC048908 * Ph.: +91-79-25626470
Fax: +91-79-61400007 - Email: info@gtpl.net * Web.: www.gtpl.net

GENERAL MEETING AND (B) BOOK CLOSURE

The Fifteenth Annual General Meeting (“AGM”) of the members of the
Company will be held through Video Conferencing (“VC”)/Other Audio-
Visual Means (“OAVM”) on Friday, August 27, 2021 at 12:30 p.m. IST, in
compliance with all the applicable provisions of the Companies Act, 2013
and the Rules made thereunder and the Securities and Exchange Board
of India (Listing Obligation and Disclosure Requirements) Regulations,
2015, read with all applicable circulars on the matter issued by the Ministry
of Corporate Affairs (“MCA”) and Securities and Exchange Board of India
(“SEBI") to transact the business set out in the Notice calling the AGM.
Members participating through the VC/OAVM facility will be reckoned for
the purpose of quorum under Section 103 of the Companies Act, 2013.

The Notice of the AGM and the Annual Report for the Financial Year 2020-21
will be sent to the members of the Company electronically, whose e-mail

addresses are registered with the Company/Link Intime India Private Limited,

Registrar and Transfer Agent(“RTA”)/Depository Participant(s). The Annual

Report will also be available on the Company's website at www.gtpl.net

and on the website of the Stock Exchanges i.e. BSE Limited (“BSE”) &

National Stock Exchange of India Limited (“NSE”) at www.bseindia.com

& www.nseindia.com respectively, & on the website of KFin Technologies

Private Limited(“KFinTech”) at http://evoting.kfintech.com.

Manner of registering/updating e-mail addresses:

* Members holding shares in physical mode, who have not registered/
updated their e-mail address with the Company, are requested to register/
update their e-mail address by clicking on https://linkintime.co.in/
EmailReg/ Email_Register.html or by writing to the Company with details
of folio number, e-mail address and attaching a self-attested copy of the
PAN card at complianceofficer@gtpl.net.

* Members holding shares in dematerialized mode, who have not registered/
updated their e-mail address with the Depository Participants are requested
to register/update their e-mail addresses with the Depository Participants
with whom they maintain their demat accounts.

Manner of Casting vote(s) through e-voting:

Members can cast their vote(s) on the business as set out in the Notice of
the AGM though electronic voting system (“e-voting”). The manner of voting
including voting remotely (“remote e-voting”) by Members holding shares in

dematerialized mode, physical mode and for members who have not

registered their e-mail address has been provided in the notice of the AGM.
Members attending the AGM who have not cast vote(s) by remote e-voting
will be able to vote electronically (Insta Poll) at the AGM.

Joining the AGM through VC/OAVM:

Members will be able to attend the AGM through VC/OAVM, through

JioMeet, at https://jiomeet.jio.com/gtplagm. The information about login

credentials to be used and the steps to be followed for attending the

AGM are explained in the notice.

Book Closure Date and Date for Dividend payment:

* The Register of Members & Share Transfer Books of the Company will
remain closed from Friday, August 20, 2021 to Friday, August 27, 2021
(both days inclusive) for the purpose of AGM & payment of dividend,
recommended by the Board of Directors for the financial year ended
March 31, 2021.

« Subject to approval of the Members at AGM, the dividend will be paid
within 20 days of the declaration of dividend, to the Members whose
names appear in the Register of Members as on August 19, 2021 and in
respect of shares held in dematerialized mode, to the Members whose
names are furnished by National Securities Depository Limited & Central
Depository Services (India) Limited as beneficial owners on that date.

* The payment of dividend shall be made through electronic mode to
the members who have updated their bank account details. Dividend
warrants/demand drafts will be dispatched to the registered address
of the members who have not updated their bank account details.

* Payment of dividend will be subject to deduction of tax at source
(TDS) at applicable rates. For more details please refer to the
Notes to Notice of AGM.

Manner of registering mandate of receiving Dividend:

To avoid delay in receiving the dividend, Members are requested to register/

update their complete bank details:

« with their Depository Participant(s) with whom they maintain their demat
accounts, if shares are held in dematerialized mode by submitting the
requisite documents. Details in a form prescribed by your Depository
Participant may also required to be furnished.

« with the RTA of the Company if shares are held in physical mode at
https://linkintime.co.in/EmailReg/Email_Register.html by submitting (i)
scanned copy of the signed request letter which shall contain member's
name, folio number, bank details (Bank account number, Bank and Branch
name, folio number, IFSC, MICR details) (ii) self-attested copy of PAN card
along with copy of aadhar and (iii)cancelled cheque leaf.

Members are requested to carefully read all the Notes set out in the Notice

of the AGM and in particular instructions for joining the AGM, manner of

casting vote through remote e-voting or through Insta Poll during the AGM.

For GTPL Hathway Limited

Hardik Sanghvi

Company Secretary & Compliance Officer
FCS: 7247

Date: July 27, 2021
Place: Ahmedabad

PUBLIC ANNOUNCE
GLOBAL FIUFI:.&L NETCO L

NT FOR E-AUCTION
ITED (IN LIGUIDATIDH]

tromic Sadan ||, MIDC, TT.C. Induestrial Esfate, Mahane
Hawi Murmba—800710

UNDER REGULATION 32, 32A AND 33 OF THE INSOLVENCY AND BANKRUFTCY BOARD DF
INDIA {LIOWIDATION PROCESS) REGULATIONS 2016

Hotics-is haraby grean fo tha pub®c at large Tor inviting bids | expression af Inbarast roen inkarasted
hidders in connechon with sale of asssts of Globhal Rural Weteo Limited (in Liguidation)
(“Corporale Dedbor”) under E-Auction, olfered by the Liguidator appodmed by the Hoa'ole MCLT,
Murbai Banch vids onder dated March 2, 2020, carfified copy of the ardar racenvad on March 4,
2020, Process as per details s mentioned in the tabls belpw

The said assets & being propased 1o be soid per as per the (Liquidation Process| Regulations, 2016,
o A% 1S WHERE 137 “AS 15 WHAT 8" "WHATEVER THERE 15" and “"WITHOUT RECOURSE
BASIE™ and as such, the said proposian Tor dspositian s withoul ary kind of warranlies and
mdamnitias. The bidding shall taka place through online e-auction service pravider, Linksiar Infosys
PV Lid. wia wiebsiie hitpss www. e auctions.co.lmon August 31, 200

Reqd Odfice - Global Vision, Elec

RELEVANT PARTICULARS
1. | kame o the Corporate Debbor Global Fural Nelco Limited - In Ciguidation
2. | Dae of incorparation of the Corporate May 13, 2008

[ekrtor

3, | Austhority urder which Corparate Debfor is
incorporabed ! recesiened

Ragistrar of Companies — Maharashira

4. | Comporate Idertity Murmber of Corporaia | UBSH00MH2008PLC 192365
Detitor
2. | Address of the Regestensd altace (il any) | Regd Office: Glabal Vision, Blectronic Sadan I, MIDC
of the Corporase Debtar TEC Industial Ana, Mahepe Navl - Mumbs
400 710,
6. | Ciquidaion Cormmencerment daie of March 4, 2020
Corporate Debtor L
| 7. | Acdrass . emall & Cantact no of Liquidator| Loomikant Yeshwant Desal
Registration Mo ;

[BBLTFA-0 01 PP 6REVA0TS-202 0V T 2641

Ermail & Iyl griiahgemail.com

Mabile Mo L 992003366

Communication Add - 503 Atharsa Sociely, M B Ra
Road, Shivai Park, Diadar Wast, Mumbai 400023

8. | E-fuction Notice Publication Date and
ppkaading of E-fuchon pracess
Infnrmalion Document

23072021

9. | Submission of Confidentsl Undertaking
by the prospective bidder

Latest by 045082027 upto Spm

10} Sharing of relevant infarmaticn of the
cofporabe debios wilh the prospechive
Dadders.

Til 0604/2021 upto Spm

Tik 10082021 upto Spm
(eecept Sundays & Hobdzys)

11.) Site wisit'Ingpection by the praspactive
bicklers post raceiving confidantial
underiaking.

12.| Last date Submiéssion af requisite foems,
affidavits, declarsfions. etc, by the
progpeciive biddar and Last daba far
suimting EMD,

By 17/08/2021- 1l 5am

13| Matifying eighle and insigble Bidders if

any

25082021

A5 manlioned i the E-Auction Process Indarmason
Diecuimend uplcadsd on e webisde of the e-Auckion
SEPACE prowioer on MHps: Saren eauchons.coin

14.| Refund ol EMD 1o Biddars

15.] Awction Platfarm Details MU, Lirdstar Infosys Private Limibed

hittpesrywemrw AL fioN S Coun

16| ENlpbdity criena & omer detalls AS seloul in ®e E-Aucton Process Infoemalion
Document upioaded on the webste of the e-Auction

serdce provider on hitpsSware eauctions con

17| Assets Descrighion Complete Details as per Annean

Heserve | Incremental EMD | Auction{Auction| As Per

Al Ty Price (Rs.{ Amount | (Rs) | Start | End | Annewure

(Rs.) Timea | Tima |(AHached in

E-Auclian

Process

Information

Document
BLUCK 1| Fxpd & Currenl Assets | B 300,000]  BOO000 | B00000] tom | Zom 5
BLOCK 2| Fixed Assets S.000.000] 500,000 | S00.000] Zom | 3pm 28
BLOCK 3] Current Assels 3500000 500,000 | 300,00 Zam | 4pm 5C

[Reter Nabe 5 below)

BLOCK 4| Investment In Secuties | 3, 000,000) 200000 | 250,000 d4om | Som a0

1. Hedhing conlingd hansn shall constiute a binding affer or a commilment far acguisition of vamus
aszads af the Corparate Debior

2. Assets are propnssd b ba soid to highest successhul qualied bidder 25 a business going concern
ig's, 32 (1) of B8C 206 (BLOCK 1), OR individueal Mogk of zssets (BLOCK # & BLOCK 3)

3. Assets regarding nvestment in Securnites at BLOGK 4 are baing propased o ba sokd Independently

4. The acquistion of assets and investments Shal be on an “as 15 where 57, "85 15 whaid ks, “whal ever
thigne is” and “wilhaut any recourse” basis withoul arny representation sarranly o indermniy by The
Carporabe Deblar or the Liguidalor,

§. Cuerend Assels for the purpase af this E-Buckion dees nal mcluds all Cash and Bank balances and
Fizad Dapasits with Banks

§i. The e-fuction 'wil he conducted as perthe pravisions of the insplvency and Bankrugtey Boand of India
{Liquicztion Process) Regulations 2016,

7. The prospective Sidder(s) (s'ane requered to note that the acquisition of the business assets of the
Conporate Dediton, on & going concem basis or blocks of mdividual assets shall be at the Sole
clezcretion of the Liguidatar which il be based on the credentials of the prodpectieg bidder and shal
bt a5 per the ferms and conditions [aid down in e E-Auction Pracess Infarmalion Dacwnent, this
Public Anncuncement, tha Insolvancy and Bankruplcy code, 20216 (*IBC 20167), the raksvant
reguiation there under,

f. The: Liguidatar reserves the right to amend any time without 2ssigning any reason oF 2ssuming any
Iiabdlity or costs. Any such amendment in the invitation, Inciuding the alorementioned timelings, shal
b paditifiecd oo Bhe weebsite of the e-Auchion S2rece provider on hittp s wwss ssucions coun

4. Thie Liuidators decizion waoud b firsd and anding on 31 parties.

F-:lrang.-'wrtna' mfarmation or clardication, !.'uu may please reach out to the Liguidator on emal at

Far Elutlal F.'unl MelcaLimited - In quurdal:inﬂ

5[-‘.'-
Laxmikant Yoshwani Desai (Ropestratan Ma @ BEIIPA-001AP-PI1 GEH2019-202001 2841)
Email Id : i gmiEgmail.com,  Mobile No D+ 91 9920203366

Addrass of the Liquedatar registanad with 1IBEI
503 Atharva Society, M B Raut Road, Shivai Park, Dadar West, Mumbal 200028
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12 Rana Pratap Marg, Lucknow, Uttar Pradesh
Email- gannasangh@yahoo.in Phone- 0522-2207871
E-Tender Notice

E-tender, reference no. 368/ERP Dated27.07.2021, is invited by M.D.,

U.P. Cooperative Cane Unions Federation Ltd., Lucknow on behalf of

The Commissioner, Cane & Sugar, U.P./ Registrar, Cooperative Cane

Development Societies, U.P. from the eligible vendors for PROVIDING

BULK SMS SERVICE for one year.

Bid document/ tender detail is available on https://etender.up.nic.in

from 27.07.2021 (6.55PM onwards) to 20.08.2021(up t0 6.55 PM)which

can be downloaded from website. Filled documents must be submitted/

uploaded online on the above mentioned website till 20.08.2021 (up to

6:55 PM). Technical bids will be opened on 21.07.2021 at 02:00 PM.
Sd/- (Y.S.Malik)

THAieh: 370/erp femiew: 27.07.2021 Managing Director

1 care Is taken prior to
acceptance of advertising
copy, it is not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

WWW.FINANCIALEXPRESS.COM
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LOKESH MACHINES LIMITED

Regd. Office: B-29, EEIE STAGE-Il, BALANAGAR . HYDERABAD- 500037
E-mail Id:cosecy@lokeshmachines.com ; Website:www.lokeshmachines.com
CIN:L29219TG1983PLC004319

EXTRACT OF THE UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30th JUNE, 2021

1HS 6 ik |

7.

<‘orrent-

PHRARMA

CIN: L24230GJ1972PLC002126
Website: www.torrentpharma.com

Registered Office:

Ph. : + 91 79 26599000

Email: investorservices@torrentpharma.com  Fax -+ 91 79 26582100

Extract of Consolidated Financial Results

Torrent House, Off Ashram Road,
Ahmedabad - 380 009, Gujarat, India.

TORRENT PHARMACEUTICALS LIMITEI}\

for the Quarter ended 30-Jun-2021
[¥ in crores except per share data]
| Quarter Ended Year Ended Quarter Ended |
: 30-Jun-2021 31-Mar-2021 30-Jun-2020
Particulars
Unaudited Audited Unaudited
Total Income from operations (net) 2134 K005 2056
| Net Profit / {Loss) for the period )
before tax and exceptional items 484 1526 402
Met Profit / (Loss) for the period
| before tax and after exceptional items | 484 1526 40z
| Met Profit / (Loss) for the period after | 37
i tax and exceptional items 330 1252 2
Total Comprehensive Income
(after tax) 294 1352 AL
Equity Share Capital 84.62 84.62 54,62
Orther Equity excluding Revaluation
Reserve 3733
Eamings per share {of € 5/- each)
_ Basic | 19.53 T3.9%8 18.98
Diluted , 1953 T3.98 18,95
Notes :

1 Summary details of stand-alone audited financial results of Torrent Pharmaceuticals Limited :

[T in crores)

Cuarter ended
Particulars
30.06.21 31.03.21
[Lin-Audited) [Audited)
Total incoene from Dperations 329076 57371
Met Profitf|Loss) for the period [before tax
ad encegtionsl vems ) 20,45 313.09
'-E Profitf|Loss] forthe period before tax
sfier sppeptionsl Bems) 20,45 413,09
MetPr :*"" {Loss] forthe period atter tax
i exteplione fems| 14,73 431,29
Total comptehensive intome fof the petiod
mprehensie Profit/Los for the period 14,73 26086
l‘ ef Lli) W Ofher Dompe efidnihae Incame
e T
Egulty Share Caphtal 1789.68 1789.68
£ arnings Per Share
Baic - (1) 0.08 1.29
Dillurtnd - ) (.08 1.29

Year ended
30,0620 31.03.21
|Un-Audited] (Audited)
1655.54 15153.62
(193.05) 542,06
|'E'5|3-.I:I5:| 540 06
(193,05) 196.15
{193.05) 42571
1789.68 1785 64
| 1.08] .41
[1,08) 1

Motes: 1. The above resulls have been reviewad by the Audit Committes and approved by the Board of Directors
al their respactive meetings heldd on 27th July, 2021. Tha Statutory Auditors have carried out a Limited

Review of these financial resulls

2. The higures for the quarter ended March 31st, 2021 are the balancing figures between audited figures in respact
of the full financial year and the published unaudited year 1o date figures uplo the third quarter of tha financial year.

3. The results for the guarier ended June 30th, 2021 are not comparabie as such with thal of the quarter ended on
Juna 30th, 2020 as the Company’s operations for the quarter endad June 30th 2020 were partially suspandad
pn account of the lockdown announced by the Govermment of India consequent to the ocut-break of Covid-19 pandemic.

4. Previous figures have been regrouped/rearranged wheraver necessary,

5. The results of the Company are available at waww lokeshmachines.com,BSE & NSE.

For and behalf of Board of Directors
Sd/-
M. Lokeswara Rao
Managing Director

Place: Hyderabad
Date : 27-07-2021

SEL Manufacturing Company Limited

Regd. Office: 274, Dhandari Khurd, G.T. Road, Ludhiana 141014 (Punjab)

Tel.: +91-161-T111117 Fax: +91-161-T111118

Website:

[CIN: L51909PB2000PLCO23679]

Extracts of Consolidated Unaudited Financial Results for the Quarter Ended June 30, 2021

www.salindia.in

Particulars ' Quarter Ended | Year Ended Quarter Ended - e e )
L ) 30-June-2021 31-Mar-2021 30-Jun-2020 Particulars T Tr— : Toarte | Francial Vour
Net income from operations 1695 6451 1727 anded ended ented ended
Profit before tax 412 1366 370 oo | v il e Rt

. er ta 74 113 2
'Tmf;“;“ ”E]‘: — . - |;4: 1?2 1. Tokal noome from operations 805505 | 3187.60] 133314] 1927112
otal Comprehensive Income (after tax) | & .
P — ! 2. Met Profiti+) (Loss)-) for the period [before Tax, Exceptional and/or 417954 anad 26 | wastom | 4838
2 The above 15 an extract of the detailed format of Financial Results for the quarter ended Extraordinary items) \ i | WIS (2488301)
30-Jun-2021 filed with Stock Exchanges under Regulation 33 of the SEBI (Listing . . ;
Obligations and Disclosure Requirements) Regulations, 2015, The full format of the same, oo Exabyossle) o i period beore Tax {ater Exceplonal | (,164.04) | 262204.36| (47087 | 25070050
along with the notes, are available on www.nseindia.com, www.bseindia.com and on the — -
Company's website www.torrentpharma.com. ; aﬁﬂfﬁrﬂﬁrﬁjﬁﬁlhﬁsihe PRI (e En e (4,154.04) | 262,204.36 | (4,708.57)] 250,708.60
Place : Croatia 5. Total Comprehensive Income(+)/(Loss)i-) for the period [Comprising
Date : 27-July-2021 / Profilf (Loss) for the period (after tax) after Minority Interes! and Other] (4.894.20) | 272,306.36 | (5609.30)| 25048848
\ : / Comprahensive Income (afler tax))
6. Equity Share Capital 331347 | 331347 3313470 331347
7. Other Equity (Reservas) 38.319.59
GAYATRI TISSUE & PAPERS LIMITED : e .
Corporate [dentification Number: L45100MH198TPLC042141 EE] Eiﬂ;::“ﬂ per Share (EPS) (of Rs.10V-each) (in Rs.) {not annualised) 12.54) 82 a1 (1.42) 7918
Registered Office: 16/37, Mo.5, Mear Prabodhan Krida Bhawan, Siddhartha Nagar, Goregaon (West}, b} Diluted [1?'54] 87 B |:1 42: ,9'15
Mumbai — 400 104, Maharashira, India ' - s

Corporate Office: B-1, TSR Towers, 6-3-1090, Rajbhavan Road, Somapguda, Hyderabad-500 082, Telangana, India
B-1, TSR Towers, 6-3-1080, Rajbhavan Road, Somajiguda, Hyderabad-500 082, Telangana, India
Tel No: +91 40 2331 0330 | 4284 [ 4206; Fax No: +91 40 2339 8435;
Website: www.glpitd co.in; Email 1D; csdineshi@gayatn.co.in; csf@gayatn.co.in

1

|1

[1

2 HameafmeTasgélCc.mpany |
E Detalls.uf:heﬂﬁerpeﬂﬂlnlngt-:n%heTarngurnpany

g,
| Equily Shares owned, any other conlrac relationship) |

11.| Racommandation on the Offer, as to whether the offer, is

1_
14 Disclosure of Vioting Paitern of the mesting in which the

| Place: Mumbai

| Recommendations of the Committee of Independent Directors (*IDC") on the Open Offer of Gayatri Tissue & Papers Limited
| [“GTPL" or the “Target Company™) made by VR Integrated Project Management Private Limited (“Acquirer”) to the public
shareholders of the Target Company in accordance with the provisions of Regulation 26 {7) of the Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto
["SEEI (SAST) Regulations”)

DEltE | T Tuesdaj.r .Iuh.r E? EIJE"

Regulations;

MWames of the Acquirer and PAC with the Acguirer

_ . of this D_Ean Difer.
Mame of the Manager to the Offer
208, 2nd Floor, AARPEE

Phone Mo: +51-22-6684

Gayaul Tissue I.Papars IJmIted

Dpen Offer tly VR Integrated F'rq&:t Mana@emem Private Limited |
(“Acquirer”) to acquire up to 3, 75,300 {Three Lakh Seventy-Five
Thousand Three Hundred) fully paid-up equity shares of
Rs 1000/~ (Rupees Ten Only) (“Equity Shares”) each
reprasanting 25.02%# of the voling share capital of the Target
Company, at a price of Rs.
Equity Share, payable in cash under the SEBI {SAST)

#Az per the SEBI (SAST) Regustions, the open affer wunder
Regufation 3 and Reguiation 4 shall be for a leasf 26% of the folal
ghares of the targel company. as of 10th warking day from the
closyre of the fendering pericd. However, the public sharaholding
of the Targef Compeny iz 25.02% a5 an dale. and therefore, the
Offer Sharﬁs repregent 25.02% of the voting capial of the Target

1!."H. Int&g ra -.éd P EI-:IJ-E.' cl I'n."a'\agement F rwat& L |rn|tE|:|
Thers is nof are no PAC(s) along with the Acquirer for the purpose

Capitalsguare Advisors Private Limited

Andheri (East), Mumbai 400 (83, Maharashtra, India

Email: tanmoy banerjeedcapitalsquara.infmbcapétalsquara.in
Website: www. capitalsguare.in

Contact Person: Mr. Tanmoy Banerjee
SEBI Reg. No.: INMOO0D12219

28.001= (Rupees Twenty-Eight Only) per

Center, MIDC Road Mo 11, CTS 70,

8999/ +91 9BT42 B3532

Mai*n'hers of '1HE' Committes of Izﬁépandem |-:|.ir.E-:[;r:u!‘$ ;_'R_g.rﬂq_r;handra Sesnaprasad Chmawarapu lﬁl}air'rnan |
Murali Vittala | Member _|
T. | IDC Member's relationship with the Target Company a) Mone of the members |:|f :IEIE mh:l any Equity Shares of the
{Directors, Equity Shares owned, any other contract/ Target Comparny,

relationship)

Gnn‘-pan:,r

Tral:hng in 1he EI:|I.II|.'!.f Sharesu ather secunt-:es l:uf thE Target .
Company by IDC Members

IDC Member's relationship with the Acquirer (Directors, |
Apguirer in any manner,

0. Trading in the Equity Shares' other securities of the Mot Applicable;

| Acquirer by IDC Members

ar is not. fair and reasonable

2. summary of ressons of recommendation

recomimendation:

a)0ffer Price is justified
[SAST) Regulations;

Mone,

3| Deatails of Independent Advisors ifany |

| open offer proposal was discussed |
3.| Any ather mattar to ba highlighted | Mil;

| To the best of our knowledge and besief, after making proper enquiry, the information contained in or accompanying this statement is, in
| all material respect, Yrue, correct, and nol misleading, whether by omission of any informabon or otherwise, and inchedes all the
| infarmation raquirad to ba disclosad by the Target Company under SEBI{SAST) Regulations.

: Date: Tuesday, July 27, 2021

by Mone of the members of IDC hold any otfwer contraci or
relationship nor are related with the Target Company other
than acting in their capacity of directorship in the Target
Hc-ne of the rn&'nhers I:-f D have 1ra|:led in any Equd}‘ Sha-'es.'
ather securties of the Target Company during the period of
twelve manths prior 1o the data of Public Ahnouncamant of the
Dpen Offer dated Tuesday, June 07, 2021;

Mone of the members of IDC have any relationship with the

Bagzed on the review of Public- Announcarment, Detailed Public
staternent, Draft Letter of Offer, and Lefter of Offer, issued by
the Manager to the Uffer on behalf of the Acquirer, the members
of I0C bebave thal Open Offer is in accordance with SEB
[SAST) Regulations, to the extenl is fair and reasonable;

Based on the review of Public Anmouncement, Detailed Public
Staternent, Draft Letier of Offer, and Letter of Offer, the members
af IDC have considered the following for making its

Keeping in view of the above fact, members of IDC are of the view
that, Open Offer Price of Rs.28.00¢- (Rupees Twenty-Eight Only)
per Equity Share payable to the Public Shareholders of the Target
Company for this Open Offer is fair and reasonable. However, the
Public Shareholdars should independenthy evaluate the Open
Ofierand iake IﬂTI:II'ITrE.'I:I ﬁmsmn -::|n1he matter.

All the 1IDC members unanimously wited in favor of
recommending the Open Offer proposal;

Ramachandra Seshaprasad Chodavarapu

in terms of Regulaton 8 {2) of SEBI

For and on behalf of
Committee of Independent Directors

Gayatri Tissue & Papers Limited
sdl-

{Chairman of IDC)

Notes :The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges
under Regulation 33 of the SEBI (Listing Obligation and Disclosure Requiraments) Regulations, 2015, The full format
of the Quartarly Financial Resulls for the quarter ended 30.06.2021 is available on the Stock Exchange websites |.e.
www.bseindia.com, www nseindia.com and is also available on the website of the Company viz. www.selinda.in

2. Key Standalone financial information is given below:

{Rs. in Lakhs)

Particulars (uarter (uarter (uarter Financial
arthal orderd anidarl yaar endad
30.06.2021 | 31.03.2021 | 30.06.2020 31 03.2021

Un-aidited Audited | Un-awdited Audited
Total Income from operations B,055.05 | 733613 06684 19.271.11
Profit(+)(Loss)(-) balora Tax (4,153.90) | 519,995.77 | (3,629.31)| 510,393.75
Profit]+ )/(Loss)(-) aftar Tax (4,153.90) | 519,995.77 | (3,629.31)| 51039375

3. The above resulls are taken on record at the meeting of the Board of Directors on 27.07 2021

For and on behalf of SEL Manufacturing Company Limited

Date : 27-07-2021
Place : Ludhiana

Whale Time Director

MNaveen Arora

MUTUALFUIN

Sahi Hai_

fduth

#nq,. ek behtar zindagi ka.

Notice For Declaration Of

Income Distribution Cum Capital Withdrawal

UTI Regular Savings Fund

Quantum of
IDCW (Gross
| Distributable Amt.)*

E—rr

%

Record
Date

Mame of
the Plan

s

T per unit

Face Value
[ per unit)

26-07-21 [per unit)

NAV as on

2

LTI Regular
S s Fured -
Feqular Fan -
Monthly income
Destribution. owm
capital withdrawal
Ctiory (DO

LTI Reqgular
Seirags Fund -
Drect Flan -
Muonthly income
Cistribtion auwm
capital witharawal
Cantiory IR

Monday
August 02,
2021

0.80 0.0800

T10.00

15,4643

16,6380

*Distribution of above dividend 15 subject to the availability of distnbutable surplus as on record date.
Income distribution cum capital withdrawal payment to the investor will be lower to the extent of statuto-

Py levy [if applicable)

Pursuant to payment of dividend, the NAV of the income distribution cum capital
withdrawal options of the scheme would fall to the extent of payout and statutory levy

(if applicable).

Such of the unitholders under the income distnbution cum capital wathdrawal options whose
narmes appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distrbution cum capital withdrawal shall be entitied to receive the income
distribution cum capital withdrawal so distnbuted. The reinvestiment, if any, shall be treated as
constructive payment of dridend to the unitholders as also constructive receipt of payment of the
arnount by the unitholders. No load will be charged on units allotted on reimvestment of dividend

Mumbai

July 27,2021 Toll Free No.: 1800 266 1230

Website: www.utimf.com

The time to invest now is through - UTI SIP

REGISTERED OFFICE: UTI Towver,

E-mail: irvestimuti.co.in, (CIN-L&S59% 1 MHZ002FPLC 1 37857)

'‘Gn’' Block, Bandra Kuwrla Complex, Bandra [E],
Freone: 22 — 667865666, UTT Asset Management Comparn Lid. (Investment Manager for UT Mutual Fund)

For more infarmation, please contact the rnearest UTH Financial Centre or your AMEL MISHM

distribator, for 2@ copy of Statement of Additional Information,
Irformation Memaorandum cum Apgdication Foem

LITI-5IF is ordy a0 irmestment approach aoolied tovanows ecpuaity, debt
Furd LTI MAF] and iz not the namee of a scheme £ plan of UT MEF

ard Bafanced schemes of LT Motual

certified Mutual fund
icheme Information Document

fumbai - 400051

and Key

Ohdere 27.07.21

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

f‘_si;mim:i“.ep' .in




